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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

EXECUTION APPLICATION NO. 41 OF 2023 

IN 

ORIGINAL APPLICATION NO. 94 OF 2021 

IN THE MATTER OF: 

Haider Ali                     … Applicant 

Versus 

Union of India & Ors.           … Respondents 

REPLY ON BEHALF OF RESPONDENT NO.25 IMPLEADED RESPONDENT 

NO. 18 – KARYAVOTTAM SPORTS FACILITIES LIMITED [SPORTS HUB 

INTERNATIONAL CRICKET STADIUM] 

1. That the instant Reply is being filed on behalf of Respondent No. 25 

(impleaded Respondent No. 18) Karyavattom Sports Facilities Limited 

(KSFL) pursuant to the order dated 07.12.2023 passed by this Hon’ble 

Tribunal in the instant execution application. By means of the order dated 

07.12.2023, this Hon’ble Tribunal had been pleased to implead Sports Hub 

International Cricket Stadium through KSFL as a party respondent with the 

express direction to file its response. Thereafter, by means of order dated 

21.02.2024, all the parties were given further time to file their comprehensive 

replies with reference to the queries raised by this Hon’ble Tribunal. 

 

2. That the order dated 07.12.2023 was passed by this Hon’ble Tribunal in the 

instant execution application filed by the applicant upon his allegation of 

non-compliance of the order dated 15.04.2021 passed by this Hon’ble 

Tribunal in Original Application No. 94 of 2021.  
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3. That at this juncture, it would be appropriate to summarize the observations 

made by this Hon’ble Tribunal in the order dated 15.04.2021. This Hon’ble 

Tribunal inter alia observed that there can be no dispute with the proposition 

that conservation of water is the dire need of the environment. Every effort 

is required to save potable water for drinking. Cricket or other such grounds 

may be maintained, as far as possible from the Sewage Treatment Plant 

treated water of high quality having no pathogens and offensive 

components. Rain Water Harvesting and storage of such water may be 

ensured. In the background of these observations, this Hon’ble Tribunal had 

directed the Respondent No. 1 therein to hold joint meeting with 

Respondents Nos. 2, 6 and 7 and consider the issue of regulating extraction 

of ground water for maintenance of Cricket grounds in particular:- 

 

“(i) Prohibiting use of ground water for maintenance of the play 

grounds at least during the time no match is being actually played 

and exploring utilization of STP treated water; 

 

(ii) Ensuring that effective rain water harvesting and water 

storage/recharging systems are installed in all playgrounds to save 

the ground water; 

 

(iii) Laying down mandatory requirement of engagement of an 

environmental expert for every cricket stadium for ensuring 

compliance with the environmental norms; and 
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(iv) Using every sport event with the programme of awareness for

environment protection using a part of profit from commercial 

activities as a mandatory obligation. The decisions taken in the 

meeting may be followed up by appropriate statutory orders.” 

4. That, thereafter, the Respondent No. 1 filed its Action Taken Reports dated 

04.08.2023 and 01.12.2023 before this Hon’ble Tribunal in the instant 

execution application. The aforementioned action taken reports showed that 

notices were issued to about 20 stadiums including sports hub International 

Cricket Stadium through KSFL (answering respondent) for allegedly 

operating Borewell / Tubewell in the stadium premises without obtaining 

a valid No Objection Certificate (NOC) from it for ground water extraction. 

A copy of the notice Dated 02.08.2023 issued by the Respondent No. 1 to the 

answering Respondent is being attached as Annexure No. R-1 to the instant 

replay 14-17

5. That in the background of the facts stated hereinabove, this Hon’ble 

Tribunal was pleased to implead Sportshub International Cricket Stadium 

through KSFL in the instant execution application. In compliance of the 

directions dated 07.12.2023 and 21.02.2024 passed by this Hon’ble Tribunal 

in the instant execution application, the instant replay is being filed for 

stating the correct position regarding the efforts being made by the 

answering respondent with reference to the following aspects:

(a) Operation of the Borewell/Tubewell without a valid NOC

(b) The status of operation and function of STP

(c) Current status of the installation of Rain Water Harvesting 

System (RWH)

31254



6. That before giving a detailed reply with respect to the points mentioned

hereinabove, it would be appropriate to bring on record the specific

arrangement based on which the Sportshub International Cricket Stadiums

is being managed by Karyavattom Sports Facilities Limited. Understanding

this arrangement is necessary for the proper adjudication of the controversy

being raised in the instant execution application.

7. That in the year 2009, the then Government of Kerala had taken a policy

decision to develop Cricket and Football stadium of international standards

with all the necessary related facilities in the 31 Acres of land belonging to

the Kerala University at Karyavattom. This arrangement was to be made on

the basis of Private Public Partnership (PPP) on annuity based “design,

build, operate and transfer” (DBOT model).

8. That in furtherance of this avowed objective, the National Game Secretariat

(NGS) selected IL & FS Transportation Networks Limited (ITNL) through

the competitive bidding process to implement the Karyavattom Stadium

Project.

9. That in pursuance of the above, a concession agreement was signed on April

04, 2012 with the National Games Secretariat and Kerala University on one

part as Authority and Karyavattom Sports Facilities Limited (KSFL) on the

other part as concessionaire. It is notable that KSFL is a Special Purpose

Vehicle (SPV) created by ITNL. The project concession is of the term of 15

years and would end in December 2027, when the facilities and the stadium

would be returned back to Government of Kerala.

10. That the KSFL has entered into an agreement dated 12.09.2016 with the

Kerala Cricket Association (KCA) to use the Field of Play (FOP) for a license

period of 180 days on rental basis. It is worthwhile to mention that KCA is
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an affiliate of Board of Control for Cricket in India (BCCI) established with 

the objective to develop and regulate the game of Cricket in the State of 

Kerala. 

11. That it would be appropriate to clarify the terms and conditions of the

concession agreement signed between Kerala Government and KSFL. The

land on which the Stadium exists has been leased in the two-step process.

Kerala University has leased the land to the Kerala Government which in

turn has sub-leased it to KSFL for constructing and operating the project

including the Cricket Stadium among other things. Now in light of the same,

land tax has to be paid by the land owner which in our case is Kerala

University. The tax due has not been paid by the Kerala University since

1983, thereby creating hurdles in obtaining NOC for usage and operation of

borewell.

Re: Operation of the Borewells / Tubewells without a valid NOC 

12. That in compliance of the order dated 28.03.2023 passed by this Hon’ble

Tribunal in the instant execution application on June 8th, 2023, the State

Ground Water Authority carried out an inspection of the KSFL site and sent

a report to the Central Ground Water Authority. The inspection was

conducted on the basis of the instructions from the Ministry of Jal Shakti in

compliance of the orders of the Hon’ble Tribunal.

13. That thereafter an online meeting was convened by Ministry of Jal Shakti on

July 17, 2023 based on the instructions from the Hon’ble Tribunal. The

Department of Water Resources with representatives of all Cricket Boards

and Stadium owners, all the Pollution Control Boards and the officials of
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Central Ground Water Authority attended this meeting. During this 

meeting the following observations were made by the Ministry: – 

(a) KSFL was found not being able to submit the NOC for Borewell for

extracting the ground water which it is currently using for eradicating

the Field of Play (FOP)

(b) STP is functional, however, the water from STP is not being used for

irrigating the FOP or the Greenery around it

(c) KSFL does not have a Rain Water Harvesting System in place.

14. That after the meeting the Ministry of Jal Shakti had directed the KSFL to

carry out / implement the following and has taken it on their records –

(a) To submit the NOC from the State Ground Water Authority within

the time requested (30 days) to complete and maintain the STP System

so as to enable the re-use of the treated water for irrigation of FOP

(b) To set up RWH in a time bound manner and report the same to

CGWA and SGWA on propose timelines.

15. That it would pertinent to mention here that KCA is one of the major users

of the Borewell and extracted ground water, being the main user of the

Cricket Stadium and the FOP for organizing domestic and international

cricket matches. Therefore, the KCA is also included as a party to the notice

by Ministry of Jal Shakti CGWA and SGWA.

16. That with respect to the action taken by the KCA and KSFL in compliance

to the orders, notices and directions received in pursuance to the orders by
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this Hon’ble Tribunal in the instant execution application it would be 

appropriate to bring on record the sincere steps taken by the answering 

Respondent for compliance of this Hon’ble Court’s order.  

17.  That KCA has requested the State Ground Water Authority to issue NOC in 

the name of KSFL, for extracting ground water from the existing Borewell 

at the stadium by means of their letter dated 15.11.2023. For this purpose, 

KCA had written a letter dated 15.11.2023 to the Director, Kerala Ground 

Water Department. A copy of the letter dated 15.11.2023 written by KCA to 

the Director Kerala Ground Water Department is being attached as 

Annexure No. R (2) to the instant reply. 18

18.  That in pursuance of the letter dated 15.11.2023 the aforesaid request has 

been forwarded to the office of the District Officer, Ground Water 

Department by means of File No. DGWD / 2891 / 2023 – T4 dated 

28.12.2023. A copy of the forwarding letter dated 28.12.2023 as well as the 

NOC application made by KSFL is being attached collectively as Annexure 

No. R (3). 19

19.  That despite of timely submission of application, the answering Respondent 

has not been able to obtain NOC from the concerned Government 

Department because of certain criterion required in the NOC application 

form of District Water Authority. Firstly, in light of the land sub-lease 

arrangement made in the concession agreement the land tax has to be paid 

by the land owner which in our case is Kerala University. However, Kerala 

University has not paid the tax since 1984.
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20. That for the purpose of issuance of the NOC, the Ground Water Department

requires the submission of the proof of the payment of land tax deposition

certificate to the Ground Water Department. Owing to the non-payment of

land tax, the Ground Water Department is constrained from issuing in the

NOC. Therefore, in light of the fact that the answering Respondent is a mere

concessionaire engaged in the work of maintaining and using the Cricket

Stadium it carried out active discussions with the Ground Water

Department to waive this particular condition for the issuance of the NOC.

However, in light of the Lok Sabha elections whole State machinery is

grossly involved in the conduct of election therefore, no decision has been

taken on this point till date.

21. That it is humbly submitted that the answering Respondent is leaving no

stone unturned to comply with the directions of this Hon’ble Tribunal. It is

making all necessary and sincere efforts to obtain NOC from the concerned

Department at the earliest.

Re - STP compliance 

22. That the Kerala Cricket Association has also initiated discussions with the

Managing Director, Kerala Water Authority by means of a letter dated 

15.11.2023 for the purpose of supplying STP treated water for the 

maintenance and upkeep of the playing area at the Sport sub-international 

Cricket Stadium. A copy of the letter dated 15.11.2023 written to the 

Managing Director, Kerala Water Authority is being attached as Annexure 

No. R (4). 20-21
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23. That the KSFL is already having a fully functional STP present at the

greenfield stadium with the capacity of 75 KLPD. Sewage water as well as

service water is collected in two kilo liter tanks and the output tank capacity

of the current STP is 45,000 liter per day. In order to ensure proper use of

the STP treated water KSFL and the Kerala Cricket Association are jointly

using a tanker vehicle as a stop gap arrangement for collecting the treated

STP water from the outlet tank to the Stadium FOP for watering both the

FOP as well as for surrounding greenery. Therefore, in absence of full-

fledged automated system of re-using the treated STP water, the answering

Respondent is making all necessary efforts to comply with the directions of

this Hon’ble Tribunal.

24. That it would be appropriate to bring on record the fact that in reply to the

request made by the KCA dated 15.11.2023 the Hon’ble Mayor

Thiruvananthapuram held a joint meeting on 30.12.2023 at her esteemed

office to assist the requirement and feasibility of supplying treated water to

the stadium. The discussion concluded fruitfully with the instructions being

given to the authority to compile the requirement of parties and formulate

strategy for the supplying of treated water after the site visit.

25. That in compliance of the aforesaid direction, an inspection was made and

the requirements have been submitted. However, owing to financial

constraints which shall be explained in detail later, the answering

Respondent has not been able to install the facilities relating to the re-use of

STP treated water for the purpose of irrigating the Field of Play.

Re.: Installation of Rain Water Harvesting System 
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26.  That KCA has also approached Kerala Rural Supply and Sanitation Agency 

by means of letter dated 15.11.2023 for installing Rain Water Harvesting 

System at sports of International Cricket Stadium. A copy of the letter dated 

15.11.2023 written by the KCA to KRWSA is being attached as Annexure 

No. R (5). 22

27.  That in reply to the letter dated 15.11.2023, KRWCA through letter dated 

11.12.2023 has suggested developing a scientific rain water harvesting 

system to harvest rain water from the stadium roof top and surroundings of 

the Stadium. Furthermore, KRWSA has also suggested for installation of 

Grey Water System Management by which the treated water can be re-used 

for play area irrigation and the other non-domestic purposes. A copy of the 

letter dated 20.11.2023 as well as the proposal for the installation of RWH 

System is being attached as Annexure No. R(6). 23

28.  That, significantly, KCA’s general body has approved the suggestion of a 

comprehensive Rain Water Harvesting System and remodeling in 

renovation and expansion of existing STP.However, owing to the fact that 

KSFL is an entity which is under the Resolution Process presently under 

Hon’ble National Companies Law Tribunal (NCLT Mumbai) . Therefore, it 

is required to take approval for each and every financial expense firstly, 

from the Kerala Government and then from the Board appointed by Hon’ble 

NCLT. Therefore, the whole process is cumbersome and takes time. 

Furthermore, the company itself is under a resolution process is reflective 

of its weak financial position.
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29. That in light of the fact of the above it is humbly submitted that KSFL is

awaiting the final decision of the Hon’ble NCLT for conclusion of its

Resolution Process which would result in the release of the necessary funds

for the installation of the rain water harvesting and STP facilities in a full-

fledged manner.

30. That the RWH System involves a completely new line of investment which

would require approval from various authorities within the company as

well as the State. It is being solemnly undertaken by the answering

Respondent that it would comply with the directions of this Hon’ble

Tribunal as soon as it receives the funds necessary for it from the State

Government under the present Concession Agreement.

31. That the answering Respondent most humbly also submits that the

Sportshub International Cricket Stadium is situated at Karyavattom in

Thiruvananthapuram which is not falling draught prone zone. In fact, it is a

matter of common knowledge that Kerala receives heavy rainfall during

monsoon. Owing to the availability of rain water, the ground water tables

are not as depleted as compared to some other draught prone zone areas of

the country.

32. That, in fact, the Ground Water Authorities of Kerala have termed the area

in which the stadium is situated as a “Safe Category” zone as per the

Ground Water Estimation Committee Report – 2022 for Nemom panchayat

block where the Stadium is situated. Also, as per the latest Pre-Monsoon

assessment of the draught conditions  (For January, February & March 2024)

the Ground Water Draught Index (GDWI) for the same Nemon panchayat

block is “NORMAL”. In order to substantiate the averment made herein, the
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answering respondent is attaching the ground water report as Annexure 

No. R (7).   24-33

33. That it is also being humbly submitted that the instant reply could not be

filed a week before the hearing of the instant application as the answering

respondent was diligently pursuing the NOC application. However, owing

to continuing Lok Sabha elections as well as other technical hurdles

explained in the preceding paragraphs the answering respondent could not

obtain the same before the next date of hearing. Hence, it is most humbly

prayed that this reply may be taken on record.

34. That in light of the above stated facts and circumstances it is humbly

submitted that the answering Respondent is fully committed towards the

compliance of the directions of this Hon’ble Tribunal. Therefore, it requests

this Hon’ble Tribunal to give it some more reasonable time to ensure full

compliance with the directions issued in the instant execution application.

Prashant Mishra and Shashank Singh, 
Advocates for the Respondent No.25 

 (Impleaded Respondent No.18) 
Chamber No. 306, 

Supreme Court Additional Building Complex 
Mathura Road, New Delhi 1100001 

Email.: shashanksinghadvocate@gmail.com Mob: 9654413791 

NEW DELHI 
DATE:01.05.2024 

121263

mailto:shashanksinghadvocate@gmail.com


131264



ANNEXURE R1
141265



151266



161267



171268



ANNEXURE R2
181269



ANNEXURE R3

191270



ANNEXURE R4
201271



211272



ANNEXURE R5 221273



ANNEXURE R6 231274



ANNEXURE R7
241275



GROUNDWATER DROUGHT INDEX 
THIRUVANANTHAPURAM DISTRICT 

 

Based on the observation well data ground water index has been computed for the month of March 2020 

and April 2020. The data from observation dug wells have been utilized for computing the groundwater 

index for these months.  

The following computation procedure has been utilized.  

GWDIij = 
(MGWDj-GWDij) 

GWDimax 

Where, 

 GWDIij    = Groundwater Drought Index  for ith month and jth year 

 MGWDj  = Mean depth to groundwater table below surface (in meter) 

 GWDij     = Depth to groundwater table in  ith month and jth year (in meter) 

 GWDimax  = Maximum depth to groundwater table in  ith month in available data set for n  

     number of years (in meter)  

As per the guidelines laid down in the ‘manual for drought management’ following are the GWDI and the 

corresponding Groundwater deficit class. 

Groundwater drought index (GWDI) Groundwater deficit class 

>-0.15 Normal 

-0.16 to -0.30 Mild 

-0.31 to -0.45 Moderate 

-0.46 to -0.60 Severe 

< -0.60 Extreme 

 

Based on the above categorization, GWDI values computed from the water level data in the observation 

wells have been interpolated to the whole district and maps have been prepared separately for the month 

of January 2024 and February 2024.  
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Groundwater drought index and groundwater deficit class based on the data for the month of 

January 2024 
 

Well No Jan-24 Mean 
WL(m) 

Max GWL 
January 

Drought 
Index 

Drought 
Type 

TVM A OW-2 
:Sasthamangalam 4.66 4.689 5.65 0.01 Normal 

TVM OW01:Thiruvallom 2.02 1.491 2.27 -0.23 Mild 

TVM OW02:Poovar 7.44 7.213 11.38 -0.02 Normal 

TVM OW03:Vellarada 4.08 4.430 8.45 0.04 Normal 

TVM OW04:Keezharoor 4.93 3.709 6.26 -0.20 Mild 

TVM OW05:Nemom 4.32 3.720 8.48 -0.07 Normal 

TVM OW06 
:Balaramapuram 7.69 8.254 11.29 0.05 Normal 

TVM OW07: 
Neyyattinkara 11.45 11.647 15 0.01 Normal 
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Well No Jan-24 Mean 
WL(m) 

Max GWL 
January 

Drought 
Index 

Drought 
Type 

TVM OW08:Kallikkad 4.07 4.763 6.91 0.10 Normal 

TVM OW09:Aryanad 7.31 4.176 7.31 -0.43 Moderate 

TVM OW10:Vithura 2.53 2.043 3.05 -0.16 Mild 
TVM OW11:Vithura 
(Kallar) 4.95 3.684 4.95 -0.26 Mild 

TVM OW12:Nedumangad 7.5 7.917 11.48 0.04 Normal 

TVM OW13:Kulathoor 1.76 1.674 3.02 -0.03 Normal 

TVM OW14:Pallippuram 3.53 6.699 4.65 0.68 Normal 

TVM OW15:Sarkara-
Chirayinkeezhu 2.45 2.373 4.03 -0.02 Normal 

TVM OW16:Edava 8.13 7.497 10.86 -0.06 Normal 

TVM OW17:Navaikulam 4.31 4.041 4.54 -0.06 Normal 

TVM OW18 
:Pazhayakunnummel 6.45 6.493 9.26 0.00 Normal 

TVM OW19:Vembayam 9.1 8.505 11.38 -0.05 Normal 

TVM OW20:Nellanad 7.97 8.263 10.25 0.03 Normal 

TVM OW21:Aruvikkara 3.48 2.872 6.03 -0.10 Normal 

TVM OW22 
:Perumkadavila 9.74 11.250 15.4 0.10 Normal 

TVM OW23 
:Mannoorkara 4.19 4.903 6.62 0.11 Normal 

TVM OW24:Thennoor 6.97 5.106 6.97 -0.27 Mild 

TVM OW25:Karavaram 6.43 6.456 8.17 0.00 Normal 

TVM OW26:Madavoor 6.74 6.133 7.9 -0.08 Normal 

TVM OW28 :Veiloor-
Murukkumpuzha 14.86 13.634 16.59 -0.07 Normal 

TVM OW29:Parassala 6.82 11.485 18.86 0.25 Normal 

TVM OW30 
:Malayinkeezhu 9.42 10.437 12.58 0.08 Normal 

TVM OW31 
:Kadakampally 7.76 6.394 7.76 -0.18 Mild 
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Groundwater drought index and groundwater deficit class based on the data for the month of 
February 2024 

 

Well No Feb-24 Mean WL(m) Max 
GWL(Feb) 

Drought 
Index 

Drought 
Type 

TVM A OW-2 
:Sasthamangalam 5.15 4.689 5.74 -0.08 Normal 

TVM OW01:Thiruvallom 2.05 1.491 3.31 -0.17 Mild 
TVM OW02:Poovar 11.47 7.213 13.57 -0.31 Moderate 
TVM OW03:Vellarada 4.33 4.430 8.86 0.01 Normal 
TVM OW05:Nemom 5.74 3.720 8.75 -0.23 Mild 
TVM 
OW06:Balaramapuram 9.2 8.254 11.94 -0.08 Normal 

TVM OW07:Neyyattinkara 12.41 11.647 13.71 -0.06 Normal 
TVM OW08:Kallikkad 5.31 4.763 7.01 -0.08 Normal 
TVM OW09:Aryanad 7.71 4.176 7.71 -0.46 Extreme 
TVM OW10:Vithura 2.53 2.043 2.92 -0.17 Mild 
TVM OW11:Vithura (Kallar) 4.91 3.684 4.91 -0.25 Mild 
TVM OW12:Nedumangad 8.57 7.917 11.94 -0.05 Normal 
TVM OW13:Kulathoor 1.85 1.674 3.03 -0.06 Normal 
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Well No Feb-24 Mean WL(m) Max 
GWL(Feb) 

Drought 
Index 

Drought 
Type 

TVM OW14:Pallippuram 3.82 6.699 414.2 0.01 Normal 
TVM OW15 :Sarkara-
Chirayinkeezhu 3.7 2.373 4.37 -0.30 Moderate 

TVM OW16 :Edava 8.97 7.497 10.95 -0.13 Normal 
TVM OW17:Navaikulam 4.51 4.041 6.02 -0.08 Normal 
TVM OW18 
:Pazhayakunnummel 7.31 6.493 9.21 -0.09 Normal 

TVM OW19:Vembayam 9.41 8.505 11.58 -0.08 Normal 
TVM OW20:Nellanad 8.3 8.263 11.36 0.00 Normal 
TVM OW21:Aruvikkara 7.61 2.872 7.61 -0.62 Severe 
TVM OW22:Perumkadavila 10.87 11.250 16.3 0.02 Normal 
TVM OW23:Mannoorkara 5.35 4.903 13.96 -0.03 Normal 
TVM OW24:Thennoor 6.14 5.106 7.69 -0.13 Normal 
TVM OW25:Karavaram 6.87 6.456 8.34 -0.05 Normal 
TVM OW26:Madavoor 6.83 6.133 8.47 -0.08 Normal 
TVM OW28 :Veiloor-
Murukkumpuzha 15.39 13.634 16.48 -0.11 Normal 

TVM OW29:Parassala 7.61 11.485 18.7 0.21 Normal 
TVM 
OW30:Malayinkeezhu 10.89 10.437 13.56 -0.03 Normal 

TVM OW31:Kadakampally 7.95 6.394 7.95 -0.20 Mild 
 

The categorization and interpolation clearly syncs with the actual field conditions observed during field 

visits for various assignments. The drought conditions predicted block wise based on the above 

categorization for both the months are listed below. 

 

Groundwater 

deficit class 

Blocks based on the data for the 

month of January 2024 

Blocks based on the data for the 

month of February 2024 

Normal 

Kilimanoor, Varkala, Chirayinkeezhu, 

Pothencode, Nedumangad, Nemom, 

Athiyannoor and Parassala Block. 

Kilimanoor, Varkala, Pothencode, 

Perumkadavila and Athiyannoor blocks  

Mild 

South East Portion Of Vamanapuram 

block (Nanniyode and Peringamala 

Grama Panchayats), Vellanad Block 

(Vithura,Tholicode, Uzhamalakkal and 

Vellanadu block, Eastern Portion of 

Vamanapuram block, Southern part of 

Nedumangad block, Western part of 

Chirayinkeezhu block, North Eastern 
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Aryanad Grama Panchayath, Some 

parts of Vellanad Grama Panchayat), 

Some parts of the West and South 

West of Thiruvananthapuram 

Corporation. 

Parts of Athiyannoor, South West 

portion of Nemom block, Western 

portion of Parassala block, South 

western portion of Athiyannoor block, 

Some areas in West and South portion 

of Thiruvananthapuram Corporation. 

Moderate Aryanad Grama panchayat Aryanad Grama Panchayat 

Severe Nil 

Southern parts of Aryanad Grama 

Panchayat, Aruvikkara Grama 

Panchayat 

Extreme Nil 
Eastern part of Aruvikkara Grama 

Panchayat 

 

 

Based on the drought indices analysis of the data for the months of January and 
february 2024, ground water status near to the greenfield stadium is normal.  

 
 

 
 

 

SANTY. S. R 
HYDROGEOLOGIST 
DISTRICT OFFICE 
GROUND WATER 
DEPARTMENT 
THIRUVANANTHAPURAM 
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